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Hon'ble Mr.O.P.&harma, Member (Adm.) 

PER II>N' BLE Mt.JtSTICB D.L.MEH11A, VICE CHAIRMAN. 

Heard the learned counsel for the applicant 

and we have perused the judgment dated 13.5,93. It 

is expected from the respondents that they should 
~c:: 

comply the order dated 13.5.93 particularly when 
l, 

directions have been given that !~.order to avoid 

multiplicity of litigation the respondents ·are 

~irected to give similar benefits to similarly 

placed employees, who have not approached the 

Tribunal. In such circumstances, it is the duty of 

the respondents to allow the benefits to similarly 

situated persons if the present applicant sta~on 

the same footing though he has not approached the 

Tribunal earlier. In case the respondents do not 

allow such benefits to the similarly situated per­

sons, ordinarilly o.A. does not lie, the Contempt 

Petition lies. Applicant can move a Contempt Peti­

tion if he so chooses. We also observe that it is 

'the duty of the respondents to decide the represen-

.-J\ tation :made by the applicant within a period of 

fortnight from the date of the receipt of a copy of 

this order and in case the representation is not 

decided, the applicant will be at liberty to move 
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this Tribunal again according to law. A copy of 

this order alongwith the extra set of the o.A. 

already sutxnitted, msy be sent to the respandents. 
. '" 

The o.A. stands disposed of. 


